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BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE BENCH, CHENNAI 

ORIGINAL APPLICATION NO. 173/2024 
 
IN THE MATTER OF: 

Gajanan Narayana Hegde …APPLICANT 

Versus 

The Deputy Commissioner/ Chairman of 
District Seven Member Committee (CRZ) and Ors …RESPONDENTS  

 

REPORT ON BEHALF OF RESPONDENT NO. 3 (DEPARTMENT OF 

MINES AND GEOLOGY) 

MOST RESPECTFULLY SHOWETH: 

1. That the instant application has been filed before this Hon’ble 

Tribunal inter alia seeking a direction for alleged sand mining 

activities to be stopped in the various rivers of Uttar Kannada District, 

Karnataka. 

 
2. It is submitted at the outset that all averments made against the 

answering Department are false and denied, unless admitted 

expressly herein. 

 

3. It is pertinent to note that MoEF Notifications dated 24.02.2011, 

09.06.2011 & 08.11.2011 provide guidelines for management of 

sandbars, including sandbar removal. The said guidelines provide for 
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removal of sandbars which pose danger to navigation of fishing boats 

and vessels. True copy of MoEF Notifications dated 24.02.2011, 

09.06.2011 and 08.11.2011 is annexed herewith as Annexure R-1. 

 

4. On the advice and recommendation of experts from National Institute 

of Technology, Karnataka, in order to identify the sand dunes, a letter 

of no objection (CRZ clearance) was obtained from KSCZMA on 

02.09.2023 to clear 19 sand dunes. Accordingly, on 02.02.2024 the 

District 07 member CRZ committee held a meeting and decided to 

issue temporary sand permits for clearing of 19 sand dunes identified 

in coastal zone river basins of the District. It is submitted that 44 

temporary permits were issued for sand dunes in Kali river basin, 08 

temporary permits in Gangavali river basin, 32 temporary permits in 

Aghanashini River, and 45 temporary permits in Sharavati River. 

Hence, in total, 129 temporary permits were issued as per law. 

 
5. It is submitted that none of the permit holders have been impleaded 

as parties herein. Principles of natural justice would require the 

Applicant to implead the permit holder as well. 

 

6. It is submitted that based on the recommendations of the 7-member 

committee, the Deputy Commissioner may permit removal of 

sandbars in a particular area along with specific quantity, subject to 
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conditions, such as registration of local community persons permitted 

to remove the sand manually. 

 

7. It is further submitted that Civil Appeal No. 7316/2022 was filed before 

the Hon’ble Supreme Court of India against the order dated 

18.05.2022 passed by this Hon’ble Tribunal in O.A. No. 252/2017. 

The said order has been sought to be relied upon by the Applicant 

herein. The Hon’ble Supreme Court in the above Appeal has directed 

in order dated 24.04.2023  

 
“6. Meanwhile, the traditional coastal communities are 
permitted to remove the sand bars in the intertidal areas only 
through a non-mechanical manual method and strictly in 
accordance with the guidelines contained in the notification 
dated 18.01 2019 as amended on 24.11.2022 issued by the 
Ministry of Environment, Forest and Climate Change, Union 
of India” 

 

8. True copy of order dated 24.04.2023 passed by the Hon’ble Supreme 

Court of India is annexed herewith as Annexure R-2. 

 
9. In this regard, it is pertinent to note that the MoEF&CC Notification 

dated 24.11.2022 states: 

“10. Removal of Sand bars in Island Coastal Regulation Zone- 
The sand bars in the intertidal areas shall be removed by 
coastal communities only through a non-mechanised manual 
method. The State Government, and Union Territory 
Administration may permit such removal of sand in the 
specified time period in a particular area along with a specific 
quantity subject to conditions such as registration of local 
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community persons permitted to remove the sand manually and 
shall be renewed on yearly basis.” 

 

10. The said conditions have been put forth to the temporary permit 

holders who are implementing the same. 

 
11. It is submitted that the permit holders are carrying out removal of 

sandbar though traditional methods, manually with the use of 

buckets. The permit holders are not using any machinery. The 

mineral dispatch permits annexed with the Petition pertain to such 

sandbars which are being removed manually by the permit holders. 

True Copy of letter dated 02.09.2023 issued by KSCZMA with respect 

to removal of sandbars is annexed herewith as Annexure R-3. 

 
12. Moreover, it is pertinent to note that the sandbar clearance is being 

undertaken after requests were received to clear sandbars to enable 

movement of fishing boats. True copy of minutes of meeting of the 7 

member committee dated 02.02.2024 is annexed herewith as 

Annexure R-4. 

 
13. Accordingly, permits were given for removal of sandbars to enable 

movement of boats. List of temporary sand dispatch permit holders 

in Uttar Kannada District is annexed herewith as Annexure R-5. 
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